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(iv) Annual  Report  of  the 
Indian Statistical Institute, 
Calcutta,  for  the  year 
1972-73.

[Placed in Library. See No. LT- 
10173/75.]

(2) A statement (Hindi and En­
glish versions) showing  the 
dates on which the English 
versions of the above Reports 
and the statements  showing 
reasons for not laying simul­
taneously the Hindi versions 
were laid on  the  Table of 
Lok Sabha and Rajya Sabha. 
[Placed in Library. See No. 
LT-10178/76.]

(3) A copy of the Annual Report 
(Hindi version) of the Coun­
cil of Scientific and Industrial 
Research, New Delhi, for the 
year  1973.  [Placed in Lib. 
rary.  See No. LT-10174/76.]

(4) A copy of the Annual Report 
of the Council  of Scientific 
and Industrial Research, New 
Delhi  for  the year  1974. 
[Placed tn Library. See No. 
LT-10175/76.]

(5) A copy of the Audit Report 
(Hindi and English versions) 
on the accounts of the Coun­
cil of Scientific and Industrial 
Research, New Delhi for the 
year 1972-73.

(6) A statement (Hindi and En­
glish  versions)  showing 
reasons for delay in  laying 
the above) documents. [Placed 
in Library. See No. LT-10176/ 
76.]

(7) A copy of the Annual Report 
(Hindi and English versions) 
of  the  National  Research 
Development Corporation  of 
India, New Delhi,  for  the 
year 1978-74 along with the 
Audited Accounts and  the 
Mttnmitg of tfee Comptroller

and Auditor General thereon, 
under  sub-section  (1)  of 
section 619 of the Companies 
Act, 1956. [Placed in Library. 
See No. LT-10177/76.]

Annual Report etc. of Banana ani> 

Fruit Development Corporation ltd., 

Madras, for 1974-75

THE MINISTER OF STATE IN THET 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI SHAHNAWAZ 
KHAN): I beg to lay on the Table a 
copy of the Annual  Report (Hind* 
and English versions) of the Banana 
and Fruit Development  Corporation 
Limited, Madras, for the year 1974-75 
along with the Audited Accounts and 
the comments of the Comptroller and 
Auditor General thereon, under sub­
section (1) of section 619A of  the- 
Companies Act, 1956. [Placed in Lib­
rary. See No. LT-10178/76 ]

Tyres and  Tubes  (Movement  Con­

trol Amendment Order, Reviews and 

Reports of  Sambhar  Salts  Ltd., 

Jaipur and  Hindustan  Salts,  Ltd., 

Jaipur

THE MINISTER OF STATE IN THBT 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A.  P. 
SHARMA): On behalf of Shri B. P. 
Maurya. I beg to lay on the Table—

(1) A copy of the, tyres and tubes 
(Movement Control) Amend­
ment Order. 1975 (Hindi and 
English versions)  published 
in Notification No. S.O. 2753 
in Gazette of India dated the 
23rd  August,  1975, under
sub-section (6) of section 9 
of the Essential Commodities 
Act, 1955. [Placed in Library. 
See No. LT-10179/76.]

(2) A copy each of the following 
papers (Hindi  and English
versions)  under sub-sectioi» 
(1) of section 619A of  the-
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Companies Act, 19W’—

(a) (1) Review by the Govern­
ment on the working of the 
Sambhar  Salts  Limited. 
Jaipur for the year ended 
30th September, 1974

(n) Annual  Report  of  the 
Sambhal  Salts  Limited, 
Jaipur, for the year ended 
30th September, 1974 along 
with the Audited Accounts 
and the comments of  the 
Comptroller and  Auditor 
General thereon.

’fPlaced m Library. See No  LT- 
10180/76 ]

(b) (i) Review by the Govern­
ment on the working of the 
Hindustan  Salts Limited 
Jaipur, for the year ended 
30th September, 1974

<•(11) Annual Report of the Hin 
dustan Salts Limited, Jai­
pur, for the year ended 30th 
September, 1974 along with 
the Audited Accounts  and 
comments  of  the  Com­
ptroller  and  Auditor 
General thereon

XPlaced in  Library  See No LT- 
10181/76]

'Notifications under  All-India  Ser- 

'vxce.s  Act, and U P  Departmental 
Inquiries  (Enforcement of  Atten­

dance  OF  WITNESSES  AND  PRODUCTION

of  Documents)  Ordinance, 1976

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT  OF  PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT  OF PARLIA- 
’MENTARY AFFAIRS  (SHRI  OM 
"MEHTA) I beg to Jay on the Table—

(1) A copy each of the following 
Notifications  (Hindi  and 
English versions) under sub­
section (2) of section 3 of the

A*l-fwdta  Services  Act, 
1951:—

(i) The Indian Administrative 
Service  (Pay) Nineteenth 
Amendment  Rules,  Hf75,
published  in  Notification 
No. GS.R. 1 in Gazette of 
India dated the 3rd Janu­
ary, 1976.

(li) The Indian Administrative 
Service (Fixation of Cadre 
Strength)  First  Amend­
ment  Regulations,  1976,
published  ua  Notification 
No GSR. 7(E) in Gazette 
of  India  dated  the  1st 
January, 1976.

(ui) The Indian Administrative 
Service  (Pay)  First 
Amendment  Rules,  1976,
published  m  Notification 
No GSR 8(E) ui Gazette 
of India dated the 1st Janu­
ary, 1976

[Placed  m  Library  See No LT- 
10182/761

(2) A copy of the Uttar Pradesh 
Departmental Inquiries  (En 
forcement of Attendance  of 
Witnesses and Production of 
Documents) Ordinance, 1976 
(Uttar  Pradesh  Ordinance 
No 24 of 1975) (Hindi and 
English  versions)  Promul­
gated by the  Governor  of 
UP on the 17th  September,
1975,  under  provisions  of 
article  213(2) (a)  of  the 
Constitution read with clause
(c) (in) of the Proclamation 
dated  the  30th  November, 
1975 issued by the President 
m relation to the State  of 
Uttar Pradesh together with 
a  memorandum  explaining 
the  circumstances  for  the 
issue  of  the  Ordinance. 
[Placed in Library See No. 
LT-10133/76.]
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